IN THE CENTRAL ADNfNISTRRTIEﬁ TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
OA .947/90 - date of decision : 17-6-1993

Betueen

S. Jayashri Naidu, and
K. Srinivas Singh ; ; : Applicants

and . .,

1., The Ordnance Factory Board
Min, of Oefence, Govt, of India
rep, by the Secretary

10/8, Auckland Ropad

Calcutta 700 001

2. The General Manager
Ordnance Factory Project
Min, of Defence,

Govt, of India

Yeddumailaram

Dist., Medak 502205 + Respondents

founsel for the applicants : Y. Suryanarayana, Advocate

Counsel for the respondents : N.V. Ramama, Addl, SC for
Central Government -

CORAN

HON. MR, JUSTICE V. NEELADRI RAO, VICE CHAIRMAN

HON., MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgsment

(As per Hon., Mr, Justice V. Neeladri Rao, Vice-Chairman)

Heard Sri Y, Suryanarayana, learned counsel for the
applicant and Sri N.V, Ramena, learned counsel for the
respondents,

2. Respondent-2 issued % requisition dated 8-4-1389 ta
the Employment Exchange, Sangareddy, to sponsor candidates

for the post of Supervisor(Technical/DPS) in the pay scale




of Rs,1400-2300, The Employment Officer sponsored tﬁf can=-
didates in tuo batches, From out of the candidates|in the
first batch six were selected and they were appointég for
the above posts, These tuo applicants were amongstikhose
vho were sent in the second batch, They were selecﬁ%d.

But when they.were not given orders of appmintment,:#his OA
was filed praying for a direction to the réspundentéjto
issue orders appeointing the applicants, j

3., These.applicants vere interviewed on 7~1D-1989.1 By
Gazette notification No.13E and 14E dated 4-5-1988, the
recruitment rules were amended., As per the amended Qules,
the upper age limit is 25 years. It is not in disput@ that
these two applicants were aged more than 25 years uhgh they
vere sponsored by the Employment Exchange. They were
sponsored by the Employment Exchange in pursuance of letter
dated egfhiigag tBEfUpper age as per preamended rules!uas

35 years, It is now well established that the rules wthh

|
il
recruitment process are applicable and the amended ru%es if

were in existence as on the date of initiation of the

any during the pendency of recruitment do not apply Fﬁr
such recruitment, vide AIR 1983 SC 852 (Y.U. Rangaiahig
others vs. J, Srinivasa Rao) and AIR 1990(14) ATC 688

(N.T., Devin Katti and others Ys. Karnataka Public Serq&ce
Commissien and others),

4.

i

|

It is stated Por the respondents that there is no$
|
|
|

ban for appointment to the Supervisor Technical pasts. But

the applicants were selected even before the said ban %

came into eFPect and the applicants should not be=a&kei=%ﬂ
suffer when the concerned authority had not issued the”order
of appointment without any justifiable reasons, Henceg

Tribunal had to consider the circumstances which exist%d




W

Copy to:-
1% sacrétary The Ordnance Factory goard, Ministry oﬁ De?%gte o
Sout. of India, 10/R, auckland £oad, fa1cutta-001s
2 The General Manager, frdnance fFactory project, Ministry af..
psfance, Govt. of india, Yeddumailaram, pistréct Mgdak=205.
3’ QOne copy to cri. '.Suryanarayandy advocate, 40 MIGH, Housing
ggard colony, _Mahdip%tnam, Hyderabad-28.
4. Ons copy to sri. N.V, Ramana, Addl, CGSC, CAT, Hyd.
5. Ons spare cOpy.
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But it jg 8aid for the R
iwf taining the nameg oP-thé applij

—

But it does not dis€l6se as to what are those irregularitges
ot

When every act of the authority which is having civil caon<)
 Audek
sequences is |

to judicial review, it is necessary to'!
1]

l‘
Court/Tribunal to ﬂE
B

ularities are brought to the notice ||

Aan Ll '

. . Mﬁ'/ . 1 .
ng—the-baSts~ﬁﬁ—the—recordsa\the same had to be preserved. 7. X
A '\

o .
A) 8’ the basis of oral information,the same had to be reducedﬁ\

maintain the record 80 as to enable the

scrutinise-tﬁbthe irreg

to writing. 1In this case it is not clear as to whether the )

information is oral or in writing., Be that as it may, there%
is no material axcept the assertion about the alleged ir-

regularities, Hence, we are constrained to observe that the '
alleged irregularities are not established for disapproving |

the select list, , '

A !
b, Hence, R~2 hed=to—be directed to issue orders of appoint- !
~ |

ment to the applicants who are selected ta the posts of
Supervisor (Tech)/DPS, :

! 7. This order has to be implemented within three months

Prom the date of receipt of this order, OA is ordered

accordingly, WNo. costs.
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IN TEL CENTKAL ADMINISTRATIVE IEIDUNAL

. HYDERABALL BELCH AD HY CERABAD L/

THE HON'BLE MR%V.NEELADRI RAC sV,C.
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Aduiltted and Interim directions

{ssued,

Alldwed

Q’Bﬁsp;sed of with diree#tions
Lismissed as withdrawn
Dismissed

Dismlissed for default
Re jeeted/Orddred
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